
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

CORAM

C.P No. 1484 /IMAH) /2017

Presentl SHRI M.K, SHRAWAT
MEMBER (J)

ATTENDENCE,CUM-ORDER SHEET OF THE HEARING OF MUMBA] BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 04,I2.2017

NAME OF THE PARTIES Kalindee Rail Nariman

Vls.
Arshiya Rail Infiastructure Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016

S. No NAME DESIG NATION SIGNATURE
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Date: 04.12.2017
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ORDER
cP 1484i r&BC/NCLT/MBi MAH/2017

1. Present both sides and stated that there is a possibility of amicable
settlement. Seeking two weeks' time.

2. As a result, adiourned to 2L.L2,2O17.

sd/-
M.K. SHRAWAT
Member (Judicial)


